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HON?'BIE MR, S.R.ADIGE,MEMBER(A)

Shri Om Prakash Malik(through ;

L:Rs Smty Pushpa Rano,) b

s/o Late Shri Daulat Ram, ‘

I-150, Phase-~I, Ashok Vlhar

New Delhl - llJ 052 evesssApplicant,’

By Advocate Shri M,L.Chawla, |
VERSUS |

through the Secretary,
Ministry of Communication,
Deptt, of Telecommunication,
Sanchar Bhawan,

New Delhi,

2. The General Manager,
Malnt@nance {NTR),
Kidwai Bhawan,

New Dﬂlhiﬁ

3. The Chief Superintendent,
Central Telegraph Office,
Eastern Court, Janpath i
New Delhl. ......RGSponaent54

- By Advocate Shri B.Lall.

JUDGMENT __
By Hon'ble Mr. S.R. ADTGE, MEMBER ( A ).’j-‘

In thls application, Shrl cm Prakash

Malik, retired Telegraphlst had'prayed for coun+1ng

of the temporary service rendered by h1m from
25,5.,51 to 9-12757 for the purpose o% pension
and for cons@quentlal ravision of hls oenSLOn

from 949/- to 1010/« p.m.

\
2, The grounds taken are that the denial
of this period towards pension is wroﬁg and

unjustified; that he received annuél 1ncrem°

for this perlod‘and as such it should -be ¢ounted
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for pension; fhat the pension is no - longer a
bounty but a right of a Govt; servant on his
retirement because Rules 13 énd 14 of ﬁhe CCS{Pension
Rules enjcin fhat such service rendereé by the -
applicant should be counted towards pehsion, hec ause
when even a casual labourer is eligiblé'for pension,
the six years temporary service cannot be disgarded

for pensionary purposesgd

3. Thé respondents in their reply have
contested the O,A, and stated that the applicant

was engaged as a non-departmental Telegraphist _

w.e.f, 25,5,.51 at the rate of 3-8 Anna% per day. on
'NO WRK NO PAY BASIS', and this was purely a

casual appointment and théreafter by Memo dated
21,9.47 (Annexure ~AIl), the applicantlﬁas tre ated

as temporary Telegraphist for the purpose of

pay and allowances and other previleges'of appointmenf
vexceﬁt appointment as a regular Telegrabhist? ‘
Eventually, he was'regularised W.2,'f lb.12.57 .

The responaents state that the period from 25,5.51

to 9,'12,57 cannot be ,therefore, counﬁeﬁ towards
pension as the applicant worked as a noh-departmental/
temporary hand for this period , which @as not
admissible for pensionary benefits as i% was clearly -
mentioned in the letter dated 279,47 that it would
carry previldges of pay and allowances énd other
benefits, except appointment in the regélar‘éadre:

It has also been pointed out‘that the aéplicant
reprasented for the first time for coﬁnﬁing of this
period for pensionary benefits on 3.6.87

after nearly 30 years from the date of négularisation

» i,e,
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and even that representation was incomplete, as

such this application is grossly time-barred,

4, Although the applicant relies upon the
rules 13 and ld-of the CCS{Pension) éules,_fﬁe-
actual position is that they have no:application
to the facts of this case, Rule 13 is attracted
only when the applicant takes_Charge?of the
post, but there is nothing on record to
estgblish that the applicant took Chérge of

any oost durlng the period 25.5,51 to 9s12,57,

because his initial appointment was @swawnon-

‘departmental TElegraphlst @ 3-8 Annas per day with

the specific condition 'NO WRK NO PAY BASIS®

and was casual id nature, Government'bf Indiars.
Decision. No,2 under Rule 14 CCS(PEnsiﬁﬁ Rules
(Swamy 's Compilation 1993 Edition) also has

no application because even if the applicant was .
paid from the contingenciegfhe weighta’ge for the
past service would be limitated to the period
after 1,1,61 and hot before.l i

5. Further more, from j COpf/Dg P& T letter
dated 31,)8,55, addressed to all Heads . of Circles,
coples of which have . been forwarded to all .concerned
by the Chief Sdiiizdzzggigglz‘Esgpral'Telegraph .
Office, New Dolhagregardlng the flxatvon of payi-of nona
departmental Te legraphists on his subsequent
absorption as CS Telegraphist, 1t has spe01flcally
been stated that while these non-departmental

Telegraphlstsmay be . allowed to count thelr service
on time scale: for “the purpose ofAdraW1ng increments

o their subsequent absorption as CS TehegraphistS,
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the service as N.D, Telegraphist would not be

counted for any other purposes such as%pension etc,

6. ‘ The other grounds advanced'by the applicant

- are gerieral in nature and do not requife detai led

discussiond

7. In this connection, it is no{ed that the
applicant himself expired sometime back and his L.Rs
have been brought oﬁ record & In the 1i§ht'of the |
discussion above, no good case is made?out to
warrant any intérference beQs in this?matter and the

@.A. is,therefore, dismissed.

8. No costs,
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